BEFORE THE NATIONAL GREEN TRIBUNAL
(EASTERN ZONAL BENCH}),
KOLKATA, WEST BENGAL
FINANCE CENTRE, 3" FLOOR, NEW TOWN
fUnder section 18(1) read with sections 14, 15, 16 & 17 of
the National Green Tribunal Act, 2010]

OA NO. 137 OF 2023/Ez

IN THE MATTER OF

Bhumi Adhigrahan Visthapan Avam Punarwas Kisaan Samiti

......... Applicant(s)

VERSUS

State of lharkhand & Ors

weeneeee. Respondent(s)

16 JuL 2024



INDEX

Affidavit

A photocopy of posting notification of Mr.
Nand Deo Baitha , Mines Inspector in the
office of District Mining Officer, Garhwa-
Annexure-A

A photocopy of order dated 23.04.2024 of
Hon’ble High Court of Jharkhand restraining
Member Secretary, JSPCB from functioning -
Annexure-B

A photocopy of dated

12.04.2024 of Applicant represented by

representation

Gaurav Singh filed before committee (,2@ . ?(c

members-Annexure-C

A photocopy of latest order dated

27.02.2024 of Supreme Court of India : &
9% - 50

prohibiting mining operations within 1 Km
radius of protected forest-Annexure-D

Paushali Banerjee

Advocate




BEFORE THE NATIONAL GREEN TRIBUNAL
(EASTERN ZONAL BENCH),
KOLKATA, WEST BENGAL
FINANCE CENTRE, 3" FLOOR, NEW TOWN
[Under section 18(1) read with sections 14, 15, 16 & 17 of
the National Green Tribunal Act, 2010]

Original Application NO. 137 OF 2023 [/ EZ

IN THE MATTER OF
Bhumi Adhigrahan Visthapan Avam Punarwas Kisaan Samiti

......... Applicant(s)
VERSUS

State of Jharkhand & Ors

.......... Respondent(s)

Rejoinder Affidavit of Applicant on Counter Affidavit of Respondent No. 6,

Jharkhand State Poliution Control Board, Ranchi dated 14.05.2024
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I, Gaurav Singh S/o Late Shripati Singh, aged about 32 years,>resident of
Belwatika, P.O.& P.S:Daltonganj, District:Palamau, being the Honorary President
of the present applicant, Bhumi Adhigrahan Visthapan Avam Punarwas Kisaan
Samiti, having its registered office at Belwatika, Daltonganj, Palamau ,solemnly

affirm and say as follows:

1. Thatlam the Honorary President of the Applicant herein and | am fully conversant

with the facts and circumstances of the case and | am competent to affirm this

affidavit on behalf of the Applicant herein.

. That the lJharkhand State Pollution Control Board, Ranchi (JSPCB), and
Respondent No. 6 in the present OA has filed counter affidavit dated 14.05.2024
annexing the report of the Committee in compliance of the order of this Hon’ble

Tribunal dated 5/10/2023.

. That the Applicant before dealing with the report of the Committee submits
before this Hon’ble Tribunal certain relevant facts necessary that are crucial for

holistic adjudication of this matter.

11



4.

5.

| say that the Inspection Report of the aforesaid committee is annexed at Page
10-59 of counter affidavit dated 14.05.2024 of JSPCB. One of the member of the
committee representing “District Mining Officer, Government of Jharkhand or his
nominee being an Officer of Senior rank” who is also custodian of all the original
records of Pachadumar sand ghat has been represented by a non-gazetted staff
of the rank of Mines Inspector, posted as in;charge Assistant Mining Officer,
Garhwa. This member namely Mr. Nand Deo Baitha a Mines Inspector is a non-
gazetted staff has signed falsely as District Mining Officer (DMO), Garhwa vitiating

the entire inspection report.

A photocopy of posting notification of Mr.
Nand Deo Baitha , Mines Inspector in the
office of District Mining Officer, Garhwa is
anﬁexed herewith and marked as

Annexure-A to this rejoinder affidavit.

[ say that the Regional Officer, JSPCB, Ranchi has submitted the inspection report
on behalf of committee to the Member Secretary, JSPCB, Ranchi vide letter No.
576 dated 14.05.2024 for necessary further action at Page 10 of counter affidavit
dated 14.05.2024. Thereafter, the counter affidavit on behalf of JSPCB annexing

the report of the committee has been filed before National Green Tribunal by one
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Mr. Kamla Kant Pathak, Section Head, Dumka Region, JSPCB. Though Mr. Kamla
Kant Pathak is posted as Section Head of far off Dumka region, but claims that he
is “well acquainted with all the facts and circumstances of this case” and he has
been “duly authorized to swear this affidavit”. It is not mentioned in counter
affidavit dated 14.05.2024 as to who has authorized him to swear this counter
affidavit on behalf of JSPCB in O.A. N0.137/2023/EZ. The Applicant craves leave
before this Hon’ble National Green Tribunal to present an order dated 23.04.2024
of Hon’ble High Court of Jharkhand passed in W.P. { C) No. 3619 of 2021-

“17. Accordingly, the respondent No. 4 is hereby, restrained from functioning as

 the Member Secretary, Jharkhand State Pollution Control Board, henceforth”

A photocopy of order dated 23.04.2024 of
Hon'ble High Court of Jharkhand is
annexed herewith and marked as

Annexure-B to this rejoinder affidavit.

. That the aforesaid order dated 23.04.2024 of Hon’ble High Court of Jharkhand
was enforceable on the date of filling counter affidavit dated 14.05.2024 of JSPCB
before National Green Tribunal. Applicant is constrained to present the order
dated 23.04.2024 of Hon’ble High Court of Jharkhand due to non-consideration of

his representation dated 12.04.2024 filed before Member Secretary, JSPCB,
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Ranchi along with committee members pursuant to NGT order dated 10.04.2024

in 0.A. No. 137/2023/EZ.

A photocopy of representation dated
12.04.2024 of Applicant represented by
Gaurav Singh is annexed herewith and
marked as Annexure-C to this rejoinder

affidavit.

7. That the inspection report of the committee dated 12.05.2024 was forwarded to

the Member Secretary, JSPCB on 14.05.2024 vide Regional Officer, JISPCB, Ranchi
Memo No. 576 dated 14.05.2024 and the same gets approval of JSPCB on the
same day and counter affidavit is filed on behalf of JSPCB by Section Head of
Dumka Region on the same day (14.05.2024) itself ignoring/not considering the
representation dated 12.04.2024 of Applicant filed before Member Secretary,

JSPCB, Ranchi with copy to all members of the committee.

. | say that the Environmental Clearance of Pachadumar sand project was granted
and communicated on 31.08.2018 on the basis of revised report No. 3012 dated
02.06.2018 of‘Divisional Forest Officer, Garhwa North , but the committee report
relies on Letter No. 1440 dated 07.06.2022 of Divisional Forest Officer, Kaimur

Forest Division, Bhabhua, Bihar at Page No. 19 of counter affidavit of JSPCB dated
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14.05.2024 reporting a distance of 1.8 Km from Kaimur Wildlife Sanctuary to
Pachadumar sand ghat . Divisional Forest Officer, Kaimur Forest Division,
Bhabhua, Bihar is the officer of a separate state altogether and do not have the
jurisdiction to submit a report regarding Panchadumar sand ghat that falls in
Jharkhand, such an act of reliance of a report of a DFO of a separate State is in
contravention to all principles of natural justice and fair play and is not a valid

report.

. Though the Environment Clearance to Pachadumar sand mining project was
granted and communicated by SEIAA vide order No. EC/SEIAA/2018-
19/2074/2018/205 dated 31.08.2018 , however, during its 59" meeting dated
09.08.2018 , SEIAA concludes that SEAC has pointed out in 58" meeting that
JSMDC have submitted forged documents of DFO Garhwa North Division and have
corrected the certificate itself which amounts to conspiracy. JSMDC in its letter
dated 20/06/2018 states that SEAC sought additional information on 31/05/2018
and 1/07/2018, seeking the revised certificate of the DFO Garhwa. The revised

letter of the DFO Garhwa is Letter no.3012 dated 02/06/2018.

10.This revised and final report of Divisional Forest Officer, Garhwa North No. 3012

dated 02.06.2018 mentions a distance of Pachadumar sand mining project as 900

meters from protected forest and no wildlife sanctuary within 10 Km radius.
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11.That the respondents of Jharkhand State jurisdiction are defending the
Environment Clearance No. EC/SEIAA/2018-19/2074/2018/205 dated
31.08.2018 on the strength of a report of Divisional Forest Officer of Bihar dated
07.06.2022 which never existed on 31.08.2018. In fact, the respondents of
Jharkhand State failed to find a letter or report prior to 31.08.2018 to support
their claim that the Pachadumar sand mining project is outside 1Km radius of
Kaimur Wildlife Sanctuary. The Supreme Court of India has repeatediy held on
many occasions that there cannot be any mining within 1Km radius of wildlife

- sanctuary/eco-sensitive zone.

A photocopy of latest order dated 27.02.2024 of
Supreme Court of India prohibiting mining
operations within 1 Km radius of protected
forest/wildlife sanctuary is annexed herewith
and marked as Annexure-D to this rejoihder

affidavit.

12.That it is astonishing that a Divisional Forest Officer of Bihar certifies in 2022 that

Pachdumar sand mining project of Jharkhand is at a distance of 1.8 Km from

Kaimur Wildlife Sanctuary of Bihar and all the respondents of Jharkhand State

accept this report unanimously contrary to report of 2018 of their own Divisional
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Forest Officer of Jharkhand certifying a distance of 900 meters from protected
forest coupled with specific report of no wildlife sanctuary within 10 Km distance.
The report of Divisional Forest Officer of Bihar cannot be considered in the state
of Jharkhand. The counter affidavit dated 14.05.2024 of JSPCB is conspicuou’sly

silent on this contradiction on reports of two DFOs of Jharkhand and Bihar.

13.That the Applicant has plotted the latitude-longitude of Pachadumar sand mining

project over map of eco sensitive zone available in the final gazette notification
of Kaimur Wildlife Sanctuary dated 30.12.2015 and the nearest distance of Kaimur

Wildlife Sanctuary from the Pachadumar sand mining project comes out to be 243

‘meters. A coloured copy of Pachadumar sand mining project plotted over final

notified map of ESZ of Kaimur Wildlife sanctuary is annexed along with the
representation dated 12.04.2024 of Applicant filed before Member Secretary,
JSPCB with a copy to all members of the committee a copy of which is at
Annexure- C of this rejoinder affidavit. Respondents have neither accepted nor
denied the correctness of map prepared by Applicant and attached with his

representation dated 12.04.2024 before committee members.

14.That the applicant humbly submits before National Green Tribunal that the

respondents cannot rely on any document created after 31.08.2018 to defend

their environment clearance of 31.08. 2018.Respondents could be permitted to

rely on those documents only which is available before SEIAA on or before

17
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31.08. 2018.Any new document of successive date cannot be allowed to be relied
on while defending an environment clearance of previous date. In any view of the
matter, the respondents of Jharkhand cannot rely on a report of DFO of Bihar of
the year 2022 to insist on correctness of their environment clearance of 2018 of

Jharkhand.

15.1 say that now dealing with the Affidavit in para wise manner with regard to
paragraph 1,2,3,4,5,6 7 & 8, | say that the committee };ave failed to appreciate
- that the report of Divisional Forest Officer, Kaimur Forest Division, Bhabhua, Bihar
dated 07.06.2022 cannot be used as a shelter while defending an environment
clearance dated 31.08. 2018. | again at the cost of repetition say that the
Environment Clearance to Pachadumar sand mining project was granted by SEIAA
vide order No. EC/SEIAA/2018-19/2074/2018/205 dated 31.08.2018 based upon
the revised report No. 3012 dated 02.06.2018 of Divisional Forest Officer, Garhwa
North. | repeat that One of the member of the committee representing “District
Mining Officer, Government of Jharkhand or his nominee being an Officer of Senior
rank” who is also custodian of all the original records of Pachadumar sand ghat
has been represented by a non-gazetted staff of the rank of Mines Inspector,
posted as in-charge Assistant Mining Officer, Garhwa. This member namely Mr.
Nand Deo Baitha, a Mines Inspector , is a non-gazetted staff has signed falsely as

District Mining Officer (DMO), Garhwa vitiating the entire inspection report.
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16.That it appears that the respondents have initiated a belated communication with
Divisional Forest’Ofﬁcer, Kaimur Forést Division, Bhabhua, Bihar in the year 2022
which is outside their jurisdiction; at the behest of Project Proponent and its mine
development operators as an afterthought once the Petitioner has raised this
issue before NGT.

17.That therefore, the counter affidavit dated 14.05.2024 of Respondent No. 6,
JSPCB is fit to be rejected and orders be passed to keep the environment clearance
dated 31.08.2018 of Pachadumar sand mining__._. _pr-'djét:;t{_‘?irj_ _;abeyance for

B e T R

reassessment of thls envuronment clearance afr,e;ih by SEIAA ~""i.;""?.: :

18. The statements made in Paragraphs i ..y and
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IN THE HIGH COURT OF JHARKHAND AT RANCHI
W.P. (C) No.3619 of 2021 -

Kanhaiya Kumar Mishra veer ... Petitioner

I.

Versus
The State of Jharkhand through the Chief Secretary,
Govt. of Jharkhand, Ranchi
The Secretary, Department of Forest, Environment & Climate
Change, Govt. of Jharkhand, Ranchi
The Under Secretary, Department of Forest, Environment
& Climate Change, Govt. of Jharkhand, Ranchi
Y XK. Das presently working as Member Secretary (Additional Charge),
Jharkhand Pollution Control Board-cum-Regional Chief
Conservator of Forest, Ranchi «ees .... Respondents

CORAM: HON’BLE MR. JUSTICE RAJESH KUMAR

For the Petitioner : Mr. Navin Kumar, Adv.

Mr. Harsh Chandra, Adv.
For the Resp.-State : Mr. Awnish Shankar, A.C. to A.G.
For the Resp. No.4 : Mr. A K.Mehta, Adv.

Mr. Manish Kumar, Adv.

14/Dated: 23"¢ April, 2024

1.
2.

Heard the parties.

The present writ petition has been filed in the nature of quo-warranto

whereby the functioning of respondent No.4 has been questioned.

3.

From the pleadings and arguments of learned counsel for the partizs, it

appears that respondent No.4 has been given additional charge of Full Time

Member Secretary of the Jharkhand Pollution Control Board, Ranchi vide
notification dated 13.07.2021 (Annexure-2).

The said notification reads as under:-

LI
I, foAi® 13/07/2021
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4. Learned counsel for the petitioner has submitted that this is nothing but

fraud upon the statute.

Section 12 (1) of the Water (Prevention and Control of Pollution) Act,

1974 is relevant which is quoted hereinbelow:-

“12.1 The terms and conditions of service of the member-secretary shall be

such as may be prescribed”.

5. As per the above section, the terms and conditions of the service of the
Member Secretary, Pollution Control Board has to be prescribed by making
Rules. The rules have been framed and that has been brought on record by
filing counter affidavit through the Under Secretary, Dept. of Forest,
Environment and Climate Change, Jharkhand. The rule has been notified on
05.08.2021
6. Rule 6 is relevant which is quoted hereinbelow:-

“HIIPTI- T, IRES J1d TGNUl (T Urig 1 9uf ST 3 anf 3

oo Brfaly o1 g, frge fawr T8l fear s
7. Thus, law provides that the post of Full Time Member Secretary can be
hold by a person only for a period of three years and that cannot be extended.
8. In the present case, the respondent No.4 has been allowed to continue
on ad-hoc basis about three years.

Rule 8 provides the qualification and Rule 9 is the process of

appointment which reads as under:-

2 W.P. (C) No.3619 of 2021
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3 W.P.(C)No.3619 of 2021
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Learned counsel for the petitioner has relied upon the judgment of

Hon’ble Apex Court passed in Civil Appeal No.1359 of 2017 in the case of
Techi Tagi Tara Vrs. Rajendra Singh Bhandari & Ors.

Paragraphs 8, 9 and 33 of the above judgment are quoted hereinbelow-

“8. The SCMC has found that in several States, persons from IFS or from
the PWD especially from the PHE departments, are either being appointed or
deputed to the post of Member Secretary without the necessary statutory

qualifications. Members:-

9. No effort is being made to appoint persons with adequate scientific,
technical or legal background from the environmental field as members of the
Board. Board members are increasingly being appointed for political purposes.

This is leading to ineffective and inefficient functioning of SPCBs/PCCs.

33.  Keeping the above in mind, we are of the view that it would be
appropriate, while setting aside the judgment and order of the NGT, to direct the
Executive in all the States. to frame appropriate guidelines or recruitment rules
within six months, considering the institutional requiréments of the SPCBs and
the law laid down by statute, by this Court and as per the reports of various
committees and authorities and ensure that suitable professionals and experts
are appointed to the SPCBs. Any damage to the environment could be
permanent and irreversible or at least long-lasting. Unless (2007) 6 SCC

4 WP (C)No.3619 of 2021
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586 corrective measures are taken at the earliest, the State Governments should
not be surprised if petitions are filed against the State for the issuance of a writ
of quo warranto in respect of the appointment of the Chairperson and members
of the SPCBs. We make it clear that it is left open to public spirited individuals
to move the appropriate High Court for the issuance of a writ of quo warranto if
ariy person who does not meet the statutory or constitutional requirements is
appointed as a Chairperson or a member of any SPCB or is presently continuing

as such.”

10. On the strength of above rules and the judgment of Hon’ble Apex
Court, it has been argued by learned counsel for the petitioner that it is nothing
but fraud upon the statute. A person has to be selected on the recommendation

of specialised committee.

11.  Inthe present case, the Act and Rules have been violated by making ad-

hoc appointment and that too for such a long period.

12. Learned counsel for the State has taken the plea that they have issued
the advertisement twice i.e. on 05.08.2021 and 04.11.2022 but those selection
process has not culminated in appointment assigning the reason that no

suitable candidate has been found.

13. Now the stand has been taken by the State with regard to issuance of
the advertisement for the third time and for that the State has sought

permission from the Election Commission of India.

14. From the above discussion and the sequence of fact and the law as
discussed above, it appears that a person has been allowed to continue on the
post of Member Secretary, State Pollution Control Board for a petty long
period, and especially considering the fact that the effective Pollution Control
Board is required, as there are so many mining activities in the State of

Jharkhand.

15. Suitability of candidate has to be considered by specialised selection
committee. Doctrine of necessity may be applied for ad-hoc arrangement, but

in the garb of ad-hoc arrangement permanent appointment cannot be made.

5 W.P. (C) No.3619 of 2021
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Suitability of present incumbent has not been considered by selection
committee but in the name of non-availability of suitable candidate, present

incumbent is about to complete maximum period prescribed under the law.

16. Considering the peculiar circumstances, the State and the concerned
authorities are directed not to continue with the ad-hoc arrangement any

further with the same person.

17. Accordingly, the respondent No.4 is, hereby, restrained from
functioning as the Member Secretary, Jharkhand State Pollution Control
Board, henceforth.

18. The State is at liberty to make further arrangement and the State is

further directed to make a regular appointment as early as possible.

19. As prayed for, put up this case on 10.06.2024.

(Rajesh Kumar, J.)

6 W.P.(C) No.3619 of 2021
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12 th April, 2024
To,

The Member Secretary
Jharkhand State Pollution Control Board

H.E.C Dhurwa, Ranchi-834004
ranchijspcb@gmail.com

Sub: Original Application No. 137/2023/EZ before NGT,
Kolkata in the matter of Bhumi Adhigrahan Visthapan Avam

Punarwas Kissan Samiti Vrs State of Jharkhand & Others
Sir,

1. You are aware that National Green Tribunal Kolkata (NGT)
has constituted a committee comprising of (ij Senior
Scientist, Jharkhand State Pollution Control Board (JSPCB)
(i) Collector cum District Magistrate, Garhwa ({iii) District
Mining Officer, Government of Jharkhand (iv)] Senior
Scientist, SEIAA, Jharkhand (v) Divisional Forest Officer,
Garhwa North Division vide order dated 05.10.2023 in O.A.
No. 137/2023/EZ to visit the site and submit its report with

regard to allegations made in the Original Application.

Page 1]4

/
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2. That the NGT has again passed order dated 10.04.2024 in

O.A. No. 137/2023/EZ whose operative part is reproduced

below for ready reference
“6. The Committee in its Report shall also state specifically the

distance of the mining lease area from the Kaimur Wildlife

Sanctuary/ Eco’Seﬁsitive Zone.”

. The mining lease area of Pachadumar sand mines has
already been defined and given in counter affidavit dated
06.04.2024 of DFO, Garhwa, North at Para 1/Page 2 and also
given in counter affidavit dated 09.04.2024 of SEIAA at Para
10/Page 11.

. Accordingly, the Petitioner has superimposed the latitude-
longitude of Pachadumar sand mines as given above over
final eco sensitive zone map of Kaimur Wildlife Sanctuary
published in MoEFCC Gazette Notification S.0. 3549 ( E )
dated 30.12.2015. The said superimposed map is annexed at
Annexure-1 which gives a nearest distance of 243 meters
from sand lease to sanctuary/ESZ. The committee may
redo/verify this exercise at its own level also and then file
necessary report before NGT before next date of hearing fixed

on 15.05.2G24.

Page 214
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5. The counter affidavit dated 06.04.2024 of DFO, Garhwa

P e

North and counter affidavit dated 09.04.2024 of SEIAA,
Jharkhand before NGT has relied on a report of DFO,Kaimur
Forest Division, Bhabhua wherein it has been reported that
the nearest distance between the Kaimur Wildlife Sanctuary

and the project site is 1.8 kilometre.

. This is to bring to your kind notice that DFO,Kaimur Forest

Division, Bhabhua is neither a respondent before NGT nor a
member of the committee appointed by NGT and as such the
DFO, Garhwa North and SEIAA, Jharkhand should not have
relied on his report and this exercise appears to be influenced

by the business interest of mining lessee and its contractors.

. JSPCB being Nodal Body of the committee is also requested

to examine the correctness of Environment Clearance No.
EC/SEIAA/2028-19/2074/2018/205 dated 31.08.2018
granted by SEIAA based upon report of DFO, Garhwa North
No. 873 dated 22.03.2018 (Annexure-2) wherein it was
stated that there is no sanctuary within 10 Km distance of

Pachadumar sand mining project.
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8. Petitioner in O.A. No. 137/2023/EZ hopes and trust that the
Nodal Body (JSPCB) appointed by NGT shall examine the
issues involved in this proceeding between committee
members itself relying on internal documents only and
without being influenced by external report of non-
member/non-respondent like DFO,Kaimur Forest Division,
Bhabhua as is being done by SEIAA, Jharkhand and DFO,

Garhwa North in contravention to orders of NGT.

Yours faithfully

Bhumni Adhigrahian Visthapan Avam
Punarwas Kisaan Sami

&Hewav S'm%%

Presidan:

Copy to: Deputy Commissioner, Garhwa/Divisional Forest
Officer, Garhwa, North/District = Mining Officer,
Garhwa/SEIAA, Jharkhand (Members of the committee

appointed by NGT)

Page 4|4
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IN THE SUPREME COURT OF INDIA
CIVIL APPELLATE JURISDICTION

CIVIL APPEAL NOS. 255-257 OF 2023

THE STATE OF UTTARAKHAND & ORS. Appellant(s)
VERSUS

NANDAN SINGH BORA & ORS. Respondent (s)
ORDER

1. By the impugned judgment and order(s), the
High Court has directed that all the case of mining
and stone crushers operating within the ten
kilometers of Nadhaur Wild Life Sanctuary and
within the Eco-Sensitive Zone (hereinafter referred
as ‘ESz’), if so notified will be referred to the
National Board for wild Life.

2. Vide order dated 26'" April, 2623, this Court
had held that the ESZ cannot be the same for all
the protected forests and that it will vary from

wmeavdedS€ to case and has to be particular protected

Dsgna»ir oy
Deepax Si

v forest specific.

3. We had, however, clarified that irrespective



'3 %,

2

of an area to be notified as ESZ, the mining
activities will be prohibited within the radius of
one kilometer from the boundaries of the protected
forest.

4, In the present case, vide notification dated
24" December, 2020, the Union of 1India has
notified the ESZ areas in so far as the Nadhaur
wild Life Sanctuary is concerned.

5. In that view of the matter, the impugned
judgment and order(s) passed by the National Green
Tribunal would not be sustainable.

6. The civil appeals are disposed of by quashing
and setting aside the impugned judgment and
order(s).

Tes It is directed that the mining activities
shall be prohibited in the areas notified as ESZ
areas and, 1in any case, within a radius of one
kilometer from the protected forest.

8. Needless to state that wherever the ESZ areas
provides for distance of more than one kilometer,
the restriction of mining shall also apply to such

a larger area.
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9. Pending application(s), if any, stand(s)

disposed of.

(SANDEEP MEHTA)

New Delhi
February 27, 2024
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ITEM NO.26 COURT NO.3 SECTION XVII

SUPREME COURT OF INDTIA
RECORD OF PROCEEDINGS

Civil Appeal No(s). 255-257/2023
THE STATE OF UTTARAKHAND & ORS. Appellant(s)

. VERSUS _
NANDAN SINGH BORA & ORS. Respondent (s)

(IA No. 14001/2020 - EX-PARTE STAY)
Date : 27-02-2024 These matters were called on for hearing today.

CORAM :
HON'BLE MR. JUSTICE B.R. GAVAI
HON'BLE MR. JUSTICE SANDEEP MEHTA

For Appellant(s)
Mr. Saurabh Trivedi, AOR
Mr. Ashutosh Kumar Sharma, Adv.
For Respondent(s)
Ms. Aishwarya Bhati, A.S.G.
Mr. Gurmeet Sinigh Makker, AOR
Ms. Alka Agarwal, Adv.
Ms. Ruchi Kohli, Adv.
Mr. Mukul Singh, Adv.
Mr. Aman Sharma, Adv.
Mr. Amit Sharma-b, Adv.

Mr. vivek Gupta, AOR
Mr. Ankit Verma, Adv.
Mr. Shalabh Kaushik, Adv.

Mr. Sanpreet Singh Ajmani, AOR

UPON hearing the counsel the Court made the following
ORDER

1. The civil appeals are disposed of in terms of the signed
order.

2. Pending application(s), if any, stand disposed of.

(DEEPAK SINGH) (ANJU KAPOOR)

COURT MASTER (SH) COURT MASTER (NSH)
[Ssigned order is placed on the file]



